THE SCHEDULE

{See Rule 18(1)

AR o~
Return of asgets & liabilities on first appointment on the ,Z .............. 0. ZOW,
1.. Name of the government A /(A Nf fLA CH A{«JLA

servant in full { in block letters)
2, Service to which he belongs H,L sl j Mb&t/\.z(/ _f MCL )
3. Total length of service upto ’ .
Date
i) In Non-gazetted rank

M In gazette rank | month y ¥ %/& . )
4. Present post held and place of posting CUV‘VL 3 ' - A~ QM@ M&ﬁ/{,@Mc/
5. total annual income from all Pm @f’ PW {3 6-& &M—i{/ L /
sources during the calendar year :

immediately proceeding the

6. Declaration :

1 hereby declare that the return enclosed namely forms I to V are complete, true and
coprect as on ZQngDDC} to the best of my knowledge and belief, in respect of
information due to be furnished by me under the provisions of Sub-rule (1) of Rule 18 of the

Central Services (Conduct) Rules, 1964.

Date / “2‘0_{, .%00 ? : . :

(Signature)

Note 1 :- This return shall contain particulars of all assets and liabilities of the Government
Servant either in his own name or in the name of any other person.

Note 2 :- If a government servant is a member of Hindu un-divided family with coparce-ncry
rights in the properties of the family e3ither as a ‘Karta’ or as a member, he should indicate in
the return in form No. 1 the value of his share in such property and where it is not possible to
indicate the exact value of such share, it’s approximate value. Suitable explanatory notes may be

added wherever necessary.



STATEMENT OF IMMOVABLE PRO
BUILDINGS ETC.) IN RESPECT OF $H. (AN KA CHARLA -

PERTY ON FIRST APPOINTMENT AS ON THE

Form No. 1

wnel
Z

APRIL, 2609

(E.G. LANDS, HOUSE, SHOPS, OTHER
CIVIL JUDGE-CUM-JUDICIAL MAGISTRATE, COURT NO. b ée , SHivH-AHP-

if not in own name,

Sr. No. Description property Precise location (name | Area of land {in case of | Nature of land in case of landed | Extent
' of * district, Division, | land building property of state in whose name,
Taluka, and village in interest | held and his/her
‘which  property s relationship, if any o
sitvated and also its the government servant
. Distinctive no.
1 2 3 4 5 6 7
_-//-
/_/’




Date of acquisitions

How acquired {whether by
purchase, mortgage, lease,
inheritance, gift or
otherwise) and name with
details of person/persons
from  whom  acquired
{address and connection of
the Government Servant, if
any, with the
person/persons  concemed)
pleuse see note 1 below

Value of property (See note
2 below

prescribed authority, if any

Particalars of sanction of

Total amount income from
the property

Remarks

/

—

N

Date :
Note1:

For purpose column 9 the term “lease™ would mean a lease of immovable property from year to year or for any term excee
Where, however, the lease of immovable property as obtained from a person having official dealings with government servant, such a

irrespective of the term of leases, whether it is short term or long term, and the periodicity of the payment or rent.

Note 2 :

(b) Where the property has been acquired by lease, the total annual rent there of also; and

—
¢
>

(2) Where the property has acquired by purchase, mortgage or lease, the price or premium paid for such acquisition

(c) Where the acquisition is by inheritance, gift or exchange, the approximate value of the property so acquired.

(Signature )

ding one year or reserving a yearly rent.
lease should be shown in this coulumn




FORM NO. 2
- Z 9 D 67 i
STATEMENT OF LIQUID ASSETS ON FIRST APPOINTMENT AS ON THE Z W{ / IN RESPECT OF $H. / WLA; C&M‘ﬁﬂ\, CIVIL

JUDGE-CUM-JUDICIAL MAGISTRATE, COURT NO. (6 _6¢ alatCed swmaasp

{n Cash and Bank balances exceeding three months emoluments

2) Deposits, loans, advances and investments (such as shares, securities, debentures ete.)

Sr. No. Description Name and address of Amount If not in own name, Annual income derived | Remarks
: company, bank etc. name and address of

person in whose name

held and his/her

relationship with the
government servant

. | SM\? hecoundf PNB, Rs.59,226-00 é{a,é,

2. fwf:t hecovnt | PNB,  |Ra. & 26%-00 | felf
Aj/ ’f"(,'méa/;,f\/u(.ﬁ’j ‘ ué/

I B/ aaal PSR PN Autp

3. Lty Hecovnad |[FNB, 2. 31 089 A

Date :-
Note1: . Incolumn 7, particulars regarding sanctions obtained or report made in respect of the various transactions may be given.
NSe 2: The term “emoluments™ means the pay and allowances received by the government servant




FORM NO, 3
STATEMENT OF MOVABLE PROPERTY ON FIRST APPOINTMENT AS ON THE Z AM 2609 N RespECT oF sit._Kounndeas Chowrt s,
CIVIL JUDGE-CUM-JUDICIAL MAGISTRATE, COURT NO. {5 be adotttdsmaniip

Sr. No. Description of items Price of value at the time of | If not in own name, name How acquired with Remarks
acquisition and or the total | and address of person in approximate date of
payments made up Lo the whose name held and acquisition
date of return, as the case hisfher relationship with the | o

may be in cased of articles | government servant
purchased on hire purchase
or installment basis

[ ygﬁ% (Gotd) | Rbouk Re. 2.5 Lacs Al Gkt 17 fm«,ﬁ/

20C2-

2. | Preciong atones RA-I?/OOO/" /féf%’ 5?%4 f’g /

Oodehisg & Emeradd)
%‘mi%%

3 Hewds 025 (s | B8 Locs. Aoty
u Loplap it ok P k00 (Al Hphileshy |,
Date :

IVTEC
Note 1: In this form, information may be given regarding flems like (1) jewelery owned by him{total value), (b) silver and other precious metals and precious stones owned
by him not forming part of jewelery (total value), (c) Motor Cars, (ii) Scooter/Motor Cycles, (iii) Refrigerators/Air-Conditioners, (iv) Radios/radiogramsftelevision sets and any
articles, the valve of which individually exceeds Rs. 1,000/- (d) value of items of movable property mdwldual]y worth less than Rs. 1,000/~ other than articles of daily use such as
clothes, utensils, books, crockery etc. added together as lump sum.
Note 2: In column $, my be indicated whether the property was acquired by purchase, inheritance, gift or otherwise.
. Note 3: In column 6, particulars regarding sanction obtained or report made in respect of various transactions may be given.

P - P.T.O.
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22.
23.

2Ly,

Reﬁ«u’?mé’%,& Sita. %3 20,000/ ,(f;u{/
Aiv Corditioven CM!’W) Ri. 25, ovo /, /_Q%
WLl &sz,@b
One Telewrision & L0, 000/ /‘("’%
Mutrowanne, Onew (Lg) £4.9, 000/ Agéy
Mudir &7@@: (£ ) Rs. 21, 000 - /‘CL%
Loty Howndl Cama Ra. [&,000// /(6{5,
J’@%Z Du?amd (araras ks {6,000/ Lty
Medrnle (Nekioo) K. 7,550/~ /ﬁgq,
fue Tnble, Four Chaitg R4 10,000 /- je,%/
One lefou et Re. &ooo/- Al
Dincing [able, ﬁcx Chanss R4 [2000/- ,Xag
Twy béo//;’ﬁa C Ra. 63000 /,
Maodois C«/w . R4 //'!,§00// /f,a/{,
ontor bt [Z,é)) -
Tun Dovble beds k- 20000/ Lelf
Tiw Diubsle fed, mathesses  Ré 4000/~ ful

Tuo Dobranticx P,
Lagen Pranon (H P)
Colovned, Poandiv (RP)
Ore Alruna o

£i-6,Fov /- Jabg

Ra - 1 -
4. /3,’233/ W
Ra. 2&00 // Ao

Rs. 44,000 /.- A,j%

(it /bg PWLM/ZM&
Gift by frents [2006

676%/ 6/ Proents /2006’_
é}%ﬁ éf Prran /Loog
@LOI/L/ bf frents /,7,000
67{,5/6 [’7 ints /2009
Gt |
(;Lé/{j 7 faren ty /MO?*ZOOQ
é{ff b frrents [200%
étz{/ﬁé ﬁl/lﬂ/v\,ﬁ/?,@'o?

frrnen s /200/
GL by M/Zoo&
énﬁf by frenta /1999
%(/eé/ boanti [1999
by Prren s /2.006
5 Pa/x_uu@; 200/
A !%’/ultbﬁ 7,0()‘? 'g;)

/JW/LV& 2005
farend [200/

Malisal Wmm/



' STATEMENT OF PROVIDENT FUND AND LIFE INSURANCE POLICY ON FIRST APPOINTMENT AS ON THE Z

FORM NO. 4

2009,

rel N

INSURANCE POLICY
Sr. No. Policy No. and date of policy Name of insurance company Insured/date of maturity Amount of annual premium
1 2 3 4
5
. -

/

| pNiL—

PROVIDENT FUNDS

Type of provident . Closing balance as last reported | Contribution made subsequently | Total | Remarks (if there is dispute
funds/GPF/CPF/account no. by the audit/account officer along regarding closing balance, the
‘ with date of such balance. figures according (o the
government servant should also
be maintained in this column
6 7 8 9 10

(signature )




_ |
STAT]_EMENT QF DE?E AND OTHER LIABILITIES ON FIRST APPOINTMENT AS ON THE Z A’P R"i Z’/ m ?

" FORM NO. 3

IN RESPECT OF g1~ M4

Lounndros Chav CIVIL JUDGE-CUM-JUDICIAL MAGISTRATE, COURT NO. £ be als btz 4 . SHIMEA-HR—

Sr. No. Amount Nu me and address of Dute of incurring liability Details of transactions Remarks
creditor

1 2 3 4 5 6

_—

/[\H\//

/

_—

Date :

Note 1:
Note 2 :
Note 3:
Note 4:

Individual items of loans not exceeding three months emoluments or Rs. 1,000/- whichever is less need not be included.

in column 6, information regarding permission, if any, obtained from or report made to the competent authority may also be given.
The term “emcluments” means pay and allowances received by the government servant,
The statement should also include various loans and advances available o government servants like advance for purchase of conveyance, house holding advance
e.[t:*.)(other than advances to pay and travelling), advances from the GP fund and loans on life insurance policies and fixed deposits.




